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(2) A statement showing reasons why
the documents mentioned at (1)
above could not be laid on the
Table within the period prescri-
bed in sub-section (2) of section
16 of the said Act. [Placed in
library. See No. LT—
3666/70).

RErort oF COHMISSION OF IN-
QUIRY INTO CONSPIRACY TO
MURDER MAHATMA
GANDHI

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) :1beg to lay on the
Table. NS

(1) A copy of the Report of Commi-
ssion of InqQuiry into conspiracy
1o murder Mahatma Gandhi—
(Kapur ~ Commission Report)
Parts I & 1I1. [Placed in
library. See No. LT—3667/170].

(2) A statement explaining the rea-
sons as to why the Hindi version
of the report could not be laid on

the Table simultanously.
[Placed in library. See
No. LT—3668/10]

INDO-PAK TALKS ON FARAKKA
BARRAGE PROJECT

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1I  SIDDHESHWAR
PRASAD) :On behalf of DR. K. L.
RAO,

1 beg to lay on the Tal_:le a  state-
ment on the Secretary-level talks between
India and Pakistan held at New Delhi
from 16th to 21st July, 1970 on Farakka
Barrage Project and other matters relating
w0 Eastern Rivers. [Placed in library.
See No, LT—3669/70].
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RE. BUSINESS OF THE HOUSE
' —Contd.
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MR. SPEAKER : It is being laid on
the Table. The other matter can be

taken up latter,
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MR. SPEAKER @ It is not 8 coOnstitu-
tional objection.
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